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out any duress. That has been veri­
fied and X have accepted the resigna­
tion.

SHRI H. M. PATEL (Dhandhuka):
X* there any objection to your reading
the letter? He must have given his
grounds.

MR. SPEAKER: Only the fact of
resignation and acceptonce has to be
reported to the House. The rules are
clear; the letter 13 not to be read.
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12.07 hrs.

PUBLIC ACCOUNTS COMMITTEE

TWO fltTNDRES AND SECOND RsrORT

SHRI PRIYA RANJAN DAS
MUNSI (Calcutta-South): On behalf
of Shri H. N. Mukerjee, 1 beg to
present the Two Hundred and Second
Report of the Public Accounts Com­
mittee on Action Taken by Govern­
ment on the recommendations of the
Committee contained in their Hund­
red and Forty-fourth Report on Para­
graphs 44 to 47 of the Report of the
Comptroller and Auditor General of
India for the year 1972 -78, Union 
Government (Civil) relating to tho
Department of Supply,

12.08 hrs.
COMMITTEE ON THE WELFARE OP
SCHEDULED CASTES AND SCHE­

DULED TRIBES

F orty- n inth  and F iftieth  R epoaes

SHRI D. BASUMATARI (Kokraj- 
har): I beg to present the following
Reports of the Committee on the Wel­
fare of Scheduled Castes and Sche­
duled Tribes:*—

(1) Forty-ninth Report (Hindi
and English versions) on
Action taken by Government
on the recommendations con­
tained in Twenty-fifth Report
on the Ministry of Home Af­
fairs—Socio-economic condi­
tions of Scheduled Castes and
Scheduled Tribes in Aruna- 
chal Pradesh.

(2) Fiftieth Report (Hindi and 
English versions) on Action
Taken by Government on the
recommendations contained in
the Thirty-seventh Report on 
the Ministry of Finance (De­
partment of Banking)—Re­
servations for, and employ­
ment of, Scheduled Castes"
and Scheduled Tribes in the 
Bank of India.

12.00 hrs.
JOINT COMMITTEE ON OFFICES 

OF PROFIT
Seventeenth R eport

SHRI PATTABHI RAMA RAO
(Rajamundry) : I beg to present the
Seventeenth Report of the Joint Com­
mittee on Offices of Profit.

12.00-1/2 tars.

STATEMENT RE ACCIDENT TO
A DTC BUS

The Minister of Shipping and Trans­
port (Dr. G. S. Dhillon): On 12-3-107® 
double decker bus No.......
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MR. SPEAKER: If it is a long state­
ment, pKaase lay it on the Table of the
House.

DR. G. S. DHILLON: Sir, I beg to
lay on the Table a statement regard­
ing the accident on the 12th March,
1976 involving a double-decker bus of
Delhi Transport Corporation.

STATEMENT

On 12-3*76 double decker bus No.
DLP-1512, belonging to DTC and
operating on route No. 730 met with
an accident. The bus overturned
while proceeding towards Arya Samaj
Road from R. K. Puram, when the
driver tried to take a sharp turn 
towards Link Road from Sardar
Patel Marg. On receipt of in­
formation about the accident, the con­
cerned Depot Manager of the Corpora­
tion rushed to the spot. According to
his report, 45 persons (including the
Driver and two Conductors), out of
•the 80 persons who were travelling
in th» overturned but, received minor
injuries.

The injured persons were rushed to
Willingdon Hospital for medical aid 
'by the Fire Brigade Squad, which ar­
rived at the site of the accident. 41 of
the injured persons, including one of
the conductors, \ver-> discharged from
the Hospital on the same day i e.
12-3-76. The bus driver and two other
passengers were discharged on
13-3-76. The last person who remain­
ed in the Hospital, namely, the sccond
Conductor of the bus was also dis­
charged from the Hospital on the 14th 
March, 1976. No person died on the
spot or in the hospital as a result of
the accident.

The Dbpot Manager, who covered
the accident, did not find any passen­
ger in such a condition as to merit
immediate ex-gratia financial assis­
tance from the Corporation. All the in­
jured persons ware provided tea,
-bread and milk by the D. T. C.

MARCH 26, 1976 Accident to a
DTC Bus (S t)

From the report of the Depot
Manager, it aperas that the cause o f
overturning of the double decker bus
was rash and negligent driving on the
part of the bus driver. The Police have
registered a case against the Driver
under Section 279 and 337 of the I.P.C.
vide FIR No. 69, at the Chankyapuri
Policy Station. Ths Driver was arres* 
ted on the same day but was later
released on baiL Policy investigations
are under way.

The Driver and the Conductors, who
were on duty with the bus end recei­
ved injuries are still on medical leave.

Detailed department investigation
into the accident can only be carried
out when they resume duty.

It is understood that the Delhi
Police have taken up with the N. D.
M. C. about the provision of a divi­
der on Sardar Patel Marg to prevent
drivers of vehicles from taking sharp
turns at excess speed and help in con­
trolling rash and negligent driving.
In addition, the traffic police have also
taken massive steps to impart road
safety education to all categories of
road users and have launched a multi- 
media campaign, through road safety
lectures, films, T. V. and Radio talks,
observance of safety week, sponsored
radio plays, hoardings, banners, slides,
posters, pamphlets and other road
safety literature. D. T. C. have also
issued suitable instructions to the staff
to avoid such accidents in future.


